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UPON hearing the counsel the Court made the following
ORDER

SLP(C) No. 11746/2017

Ld.counsel for respondent No.2 undertakes to file counter
affidavit during the course of the day. If the same is filed, be
taken on record.

Respondent No.5 has failed to file counter affidavit despite
grant of last opportunity.

Service 1is complete upon respondent Nos.1, 3 & 4 but no one
has entered appearance on their behalf.

The matter be processed for listing before the Hon’ble Court
as per rules.

SLP(C) No. 16601/2017

Await return of service of notice already issued to the
respondent No.6.
SLP(C) No. 16458/2017

Service is not complete upon respondent No.l1l. However, Mr.Ajit
Sharma, AOR undertakes to appear on behalf of the above
respondent. He seeks and 1is g¢given one weeks’ time to file
vakalatnama and four weeks’ time, to file the counter affidavit.

Two weeks’ time, as a last chance is given to Ld.counsel for
the petitioner to take fresh steps for effecting service upon

respondent Nos.2,4 & 5.

SLP(C) No. 16459/2017

Service is not complete upon respondent No.l1l. However, Mr.Ajit
Sharma, AOR undertakes to appear on behalf of the above
respondent. He seeks and 1is g¢given one weeks’ time to file

vakalatnama and four weeks’ time, to file the counter affidavit.
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Two weeks’ time, as a last chance is given to Ld.counsel for
the petitioner to take fresh steps for effecting service upon
respondent Nos.3-6 and 8.

List the matter again on 24.04.2019.

AVANI PAL SINGH

Registrar
SB
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